CENTRAL ADMINISTRATIVE TRIBUNAL
BPRINCIPAL BENCH, NEW DE]LHI

OA NO. 211272001

Thia the 13t day of August, 2002
HON’HLE SH. KULDIP SINGH, MEMBER (J3

Shri B_K. GGuha son of lLate £h. Rirai Kumar
Guha emploved as Postal Asgsistant of Balasore
Postal Divigion, non  deputation to  the Army
Paostal Service as Warrant Officer and presgently
posted in  teh Account Section of | (. B.P.O.
(Central Base Post Office) New Delhi, residing
att 0ld APSE C(Conlony Delhi Cantt, gddregss for
gervice of noticeg C/o Sh. Sant lal, Advocate,
C-27(RB) New Multan Nagar, Delhi - 11056, .. Appliecant
(Ry Advocate: Kh. Sant lal)}

Versus

1. The lUnion of India, through ths Sacretary
Minigtry of Communication, Dept. of. Posts
Nak Bhawan, New Delhi - 110001,

2. The Chief Poztmaster (Generazl, Orisasa Circle
Rhuhasneshwar - 751001,

3. The Sr.Pogstmaster HBalagore H.(.
Balagore - 756001,

4. Tthe Nirectaor of Accounts (Postal)
Cuttack - 753005.

5. The Additional Diractor General

Army Postal Kervice

56, A.P.O. Mew Delhi. -...Reapondents
(By Advocate: Sh.arun Bhardwaj)

O RDER (ORAL)

By Sh. Kuldip Ringh, Memher (J)
Reapondents have placed on record a letter whereby the
reapondentas have agreed to grant the relief gought for hy the

etitioner. sSo in terms'nf the letter dated 30.7. 2001 QA

b
atandas allaowed. Heapondents are directed to implement the

aorder within a periaod of 2 monthg from the date aof receipt of

g aoopy of this order.

AO\Aﬁfﬁ%Jv
£ KHIWIP SINGH )
Membar (J)
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